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Bill Re : Registration of Allopathic
Moedical Practitioners

4592. SHRI PRATAP SINGH : Wil

MAY 2, 1972
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the Minister of HEALTH AND FAMILY
PLANNING be pleased to state :

(a) the total number of private allopathic
medical practitioners in the country ;

(b) whether his Mnistry have prepared
a draft model Bilt for the ragistration of these
practitioners and circulated it to all the State
Governments ;

(c) if so, whether the Punjab, Madhya
Pradesh and Tamil Nadu Governments have
since introduced such Bill in the respective
State Legislatures and whether the Ministry
have asked all these Governments to postpone
consideration of the Bills as the Union
Government was contemplating to introduce
to Central Legislation on the subject ; and

(d) if so, the steps taken by Govern-
ment in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (PROF. D. P. CHATTO-
PADHYAYA) : (a) The number of unquali-
fied allopathic medical practitioners is estimated
to be about 80,000,

(b) Yes,

(c) and (d). The erstwhile Punjab,
Madhya Pradesh and Madras (Tamil Nadu)
Governments had intimated that they proposed
to make a suitable provision for registration of
such medical practitioners. However, in 1969,
in pursuance of the decision taken by the
Central Council of Health, State Governments
were informed that it was proposed to bring
about an amendment to the Indian Medical
Council Act. Presumably these three States
may not have pursued the question of separate
State Legislations in the light of this decision.
Government of India have no definite infor-
mation as to whether any such Bill have
since been introduced in the State Legislatures.

The question of enlistment of unqualified
medical practitionetrs has been discussed in
the meetings of the Czntral Council of Health
in 1968, 1969 and 1971. Since there was nc¢
unanimity of views amongst State Govern-
ments the final decision could not be taken,
The matter will be placed before the Council
again at its next meeting to be held later
this year.





